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(Mr. Chairman) 

in ease Fl No. 426, dated ;6.~.1983, 
under cetion 188 JPC, Police Station 
ParJiament Street, New Delhi and are 

eing produced before area Judicial 
Magistrate." 

MR. CHAIRMAN; We now take up 
Private Members Legislative Business. 

SHRI BHOGENDRA JHA (Madhu. 
bani): What about Half·an-Hour ? 

MR. CHA1RMAN: As decided, we 
shall take that up thereafter. -------
18.21 hrs. 

COMMJTTEE ON PRIVATE MEMBE RS' 
BILLS AND RESOLUTIONS 

Sixty-fourth Report 

SHRT K. FR, DHANI (Nowrangpur) : I 
eg to move: 

"That this Hou5e do agree with tho 
Sixt -fourth Rcport of the ommittee 
on Priva.te Member' Bills and Resolu-
tions presented to the HOllse on the 
24th August, J 83." 

MR. HAIRMAN: The qucsti n is : 

"That this House do agree with the 
Sixt) -fourt h R port of the Committee 
on Private Memh r 'Dill and Res(llu-
tion s present d t the House on th.e 
24th August, 1983." 

The motion was lIdopted 

CONSTITUTION (AM ' NOMEN) BILL* 

(Amendment of article 315. etc.) 

SHRI HARISH RA WA T (Almora) 
I eg to move f r leavc to introduce a Bill 
further to L mend the Constituti n of India. 

MR . CHAIR M N: The qu stion is : 
"That leave be granted to introduce a 
Bill further to amend the nstitution 
of India." 

The motion was adopted 

SHRI H RISH RAWAT 
duce** the BiP. 

18.22 hrs. 

I intro-

IMPORT AND E PORT TRADE BILL* 

SHRI K. RA M A MUR THY (Krishna-
giri) : I beg to move for leave to inlrodu e a 
Dill t provide for the taki ng over the import 
ann c~port trade hy the cntral Government 
or an agency set up for that purpo e. 

MR. CHA1RMAN : The question is : 

"That leave be granted to introduce a 
Bill to provide for the taking over of the 
imp'Ort and export trade by the Central 
Government or an agency set up for 
th at purpose." 

The mofio1l was adopted 

SHRI K. RAMAMURTHY: I in tro-
duce the Bill. 

C .. NSTITUENT ASSE MBLY BILL* 

SHRI K . RAMAMURTHY (Krishna-
giri) : J beg to move for leave to introduce 
a Bi ll to nr vide for convening of a Consti-
1 uent As embly of Ind ia. 

MR. CII IRMAN: The question is : 

"That leave be granted to int roduce a 
Hill to provide for convening of a 

onstitucnt Assembly of India." 

The motion was adopted 

SHRI K. RAMAMURTHY: I intro-
duce the Bill. 
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